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2-392 4kgr 7414th f44340-14,14-wrom 3;Iftlf0AgG 1950 to 'Nu ui 
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wierfmmizar144r4 qmitte 

 
fl4Izfl1w41 04* toa444 Egftmit 

( 2) qtt (z7) 4, mg "q" taqiImwi ft, f-4-4-Tff fgra-1 
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mv,fttVT WIT zpr. t•itgifant •4,4taltt ( ) Mr9M Iif'ffiIic 4ur1 apt mtm 
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waml * mita re gq, 	OTT I"  

cariffirg Mr 241 ftIT4 17K fanfafira 17171TTT itIiitEty Wed,-- 
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114171 (1) tr38417T (3) 	wet5 Wtt 171481, 410:Igi‘ 

W17148158-41Tr AfEff fitif9rr 	tft A 	et 4 Itril 411ga44 

4K 411 ft".rfri.x't 4F14 't, 14417 Id firm r fgrr WT11: 

STF:54M EIZ 	3411171( 1) 713114171( 3) 4r e241.9 At mitt c gat • 

141411-€97refti grit ZIT 4447 ftsztt sit RAW f6s47 nrqT .  R 

9219r gla.izarrq t ft trF4t Arm wit ftel mit'crieftt waft 
gat f9A WM A grit terra &I mem/ Erik ut siterftzr tat e . 

Nee 	81151 4157 wl& 41%5 ere 	Trer I" 
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FAT.% Ira zit treitfkert Ara ji,99sttrz4ftarret *Ng WrEf 	 

fifir4g81111144 414 WW51 A, sit z '1 /47te WT 1314141, 41782784 	' 

Re.  fat 9ra itis itt, ;91 arrifzt *, trfg Mt 5ft, 	a-q ternal 

zit 4 Aver 799 est frttT t I 

(2) wzr arg g-A9 Stift sesterfa.  4 la ELTDff feRA ferq4 ;m4/Fq 4 

566 5W arg Ili Aran' T tat at ft emit, t Him 	8117 64%5 

81441 '74W1 dtt811:4W 414 511111V5 1411E gm uarefr91, 6111514 Ina 

81184 651 

18--114 716444  /b.1 41t1 330 W E4T4 eft 146914415 UM 74(41 .WT1T, 

113313-1ff q19f9rrir nom ZET* rail A ert 414841 ifbArr,gcmf4escr 

k 	fest 919tAzornrt 4 At era 411fIr riert rt  t ¶wail-- 

(t) 41z licukrmitt 	.Act.r zu Art, ta 

(9) 17481f44461i q1th1T TT, Zfl T, 

(9) sr,pgr9.1o* gem 4t9.ettra 	f9Art sitz zrzebl97411"• 

mcciTzr 3 

gm sag ,WiTr7 4.1vr melera inn tIN-erareet srfereee, 
1956 WV thriari 

1.9--3fft SRTI 41117 ataW81141-a14577 k81.188•1314t4t41 8114f4184, 1956 it 

gm 14, 1114121 (3) 4 fet fera.srfagarsrt cog wit fon tztr, geng-_ 

"4€5184147 	fgA 5117414 84 750 ITINT 810484 sit ten Toss 

t Tema 4 it, rts9earm 4 cult9 Ott P4,09141 4MT* 47117* En ATM 

ffe 	*We I" 
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ibi414.4 4 

:WV( UtTT reMItailig u14.114ra  	wi3/4-ist4en afear, 

1960 WI *TIER 

20----1g1111*t* cac1ti4 0941410 NRIIZT ri41 101-.*14TATT .111-ealis  1960 0 
, 4411141ircicotticsiql WM* tisa7 fet.-ifdfgra dfciortitcsito wog wgi %In mEr, 

"fray( srfaTiEtzrfkt tft war-sud tri Tama titr ft qto'ro 
ttetfT*tilPicdff Zifztrara T gTd1d Of fgaita - ftl kit .i< * arm* 

fag7wrer 

0  510  IgfErfRZTR 

do 17, 1960 
0 MU 2 
d*Idd 

Warr zr 5 

.nitt tattigiea itte9riff,1953  iitt 

	 srkt 	aval sgfieLHIrd 1953 fwkl an4 
4f-it.r i 	WI 	€thErra 5 0-7 	- q 

(i) 7crMr (i) W°S (,) ?PM (ii) 
?t 	fl 7121 fkiTT a

U(") W*76-40 	wral ta.  corgi 
fg*Er, qiff sazidr fgfddd gra gva-Kur R.@ Orr i" 

(2) ?Enna (2) * trari: frtsift,fra' 	-ST 	fgzu 04 1111-C Tra4 
4 W117 7111111711 Wict, 15172116,— 

"Niadlti;tar---ztrata (2) 	vt91i at. Effc1V fg 	ijtc Flitt 

Erretrit vfardErd, 1960 * Rdig 	4t4.4 fErift 1k* ufawre w 
meg * srgamqVt droTET Eg7.4-40gtfi .7grot 

9:1111**1qit 11121 11-11r 	.11119'Tff,19're7figR111127 rip it wRr, gra— , 

"1.1-11-111171: 9-* 	f*0 Sfirlfff MUM- 114 wig gatliff wirgi 
URI 48 Tfri. cideMvi 01:7-47t11.1 0 En:4d (Itrq War41 seIT0K-1, 
a+td &thTt (916N0) 1112441*a141fAillTI, 00Wt!TT 1,  

“EF 	-IN 0 TM 11K0T rataq EMT 121TECT 1k0 7-41' F4T411:1 
fkcifm 21€11112ta 4:1 	-1; *1* Rid 4 w;f*Ift-Acq *r *I; 	qd1 
tivt117, ITN' RR!, gmtg Ta strfuTra gra eft maiv, crirm mr-114314 41fa 
R.  Pfaff 	T)' I" 

. iii23--7119-81111*TR EMT 27 4, 31114171 (3) ne Trr 	"g117 tr ° Ca° 47-4.  
1901 qitUflT 28 07 33 	‘14.1%.c1, tiv4If€41, 	qrel,11111-(7 9r1Zia  111111617 

4101.1 " f414 171.49U t* "07' tin 11110,1Tfrkl ni 

	

"katETR:i.; Oki* i 'co 41-t 74' Era- 	mi ER 444 4 40410  trg TQRS qqz, 1901 
%from* 	 Rri 	eig 	ma.  I c' 

41:c4-117 6 

phE,  Avg itta kwe, 1901 	z:NRIET4 

-;-10  t.11.0  Ora 341, it4E, 1901 0 EMT 182-* k— 

()  num  (i) srEv !`drdipit grime * 	tltca"441M10ti 
0 whim f*Pr(1;T1RTSTa 00160441*-  ;•*1 44E14 Ebl9T‘r4 it w)( 4E4 	ZifEr" „ . . 

Rzt 07 Mt dzur 1111 1117 Mfg zit; 

grEdrd Ei4 

t-441-1 qt f 	tifsifird 

dtic 	Wft war wr 

Jo no tifigraqd 
do 5, 1954 
qiI- s qn  
dzitad 

WM 114T 'lit 
acTITT 

 
7lT-41 
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1101110 ft q140  
3, 1901 0 
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VT ki0f/ff 
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No. 447 1/flit-V-1-56-74 

IN pursuance of the provisions -of clause (5) of Article 348 of the Constitu-r• . 
tion of India, the Governor is pleased to order the publication of the following 
English translation of the Uttar Pradesh Bhoomi Vidhi (Sanshadhan) Adhiniyam,4,; 
1974 (Uttar Pradesh Adhiniyam Sanlchya 34 of 1974) as pased by the Uttar.? 
Pradesh Legislature and assented to by the President on December 3, 1974 : 

THE UTTAR PRADESH LAND LAWS (AMENDMENT) ACT, 1974 

[U. P, ACT No. 34 OF 1974] 

(As passa by the Uttar Pradesh Legislature). 
AN 
ACT 

further to amend the Uttar Pradesh Zamindari Abolition and Land Reforms Act,N 
1950, the Uttar Pradesh Urban Areas Zamindari Abolition and Land Reforms;? 
Act, 1956, the Kunutun and Uttarakhand Zamindari Abolition and Land“ 
Reforms Act, 1960, U. P. Consolidation of Holdings Act, 1953 and the U. P.0.1-
Land Revenue Act, 1901. 

Amendment of 
section 2 of D.P. 
Act I o1193 1. 

Amendment of 
section 3. 

for sub-section (4), the following sub-section shall be substitute 
namely:— 

"(4) 'Collector' means an officer appointed as Collector unaciN 
the provisions of the U. P. Land Revenue Act; 1901, and inclucles.% 
an Assistant Collector Of the first class empowered by the Stat§k.: 
Government by a notification in the Gazette to discharge all or aiiSV 
of the functions of a Collector under this Act." 

in sub-section (27), the word "Collector" where it first occurs shaPo  
be omitted. 

:dr 

Short title. 

IT IS hereby enacted in the Twenty-fifth Year of the Republic of India as, 
follows :— 

CHAPTER I 	 NM 

Preliminary 

This Act may be called the Uttar Pradesh Land Laws (Amendment) 
Act, 1974. 

CHAPTER. II 
4mendment of the Uttar Pradesh Zamindari Abolitionand Land Reforms Act 

1950 

In section 2 of the Uttar PradeshZamindari Abolition and Land Reform) 
Act, 1950, hereinafter in this Chapter referred to as the principal Act, in subtA;'; 
section (I), after the existing proviso, the following proviso thereto shall be 4,J  

inserted, namely :— 
"Provided further that a notification under this sub-section in respeet4 

of any estate or part thereof owned by the Central Government Shalf,:, 
not issue except in consultation with such Government." 

In section 3 of the principal Act— 



Section 123 of the principal Act shall be re-numbered as sub-section (1) 
thereof, and after sub-section (1) as so re-numbered, the following sub-section shall 
be inserted, namely:— 

"(2) Where any person referred to in sub-section (3) of section 122-C 
has built a house on any land held by a tenure-holder (not being a Govern-
ment lessee) and such house exists on the fifteenth day of March, 1974, 
the site of such house shall, notwithstanding anything contained in this 
Act, be deemed to be settled with the owner of such house by the tenure-
holder on such terms and conditions as may be prescribed. 

Explanation—For the purposes of sub-section (2), a house existing 
"on the fifteenth day of March, 1974 on any land held by a tenure-holder 
shall, unless the contrary is proved, be presumed to have been built by 
the occupant thereof, and where the occupants are members of one family,  
by the head of that family." 

For section 154 of the principal Act, the following section shall be subs- 
, tituted, namely:- 
- ' 

• 

"154. (1) Save as provided in sub-section (2), no bhumidhar shall have 
the right to transfer by sale or gift, any land other than tea gardens to 
any person where the seller shall, as a result of such sale or gift, be-
come entitled to land which together with lend, if any, held by his family 
will in the aggregate, exceed 5.04 hectares (12.50 acres) in Uttar Pradesh. 

- (2) Subject to the provision of any other law relating to the land tenures 
for the time being in force, the State Government may authorise a trans-
fer.in  excess of the limit prescribed in sub-section (1), if it is of the 
opinion that such transfer is in favour of a registered co-operative 
society or an institution established for a charitable purpose, which does 
not have land sufficient fcr its needs, or that the traDsfcr is in the interest 
of general public. 

Explanation—For the purposes of this section, the expression 'family' 
shall mean the transferee, his or her wife or husband (as the casc may 
be), and minor children, and where the transferee is a minor, also his or 
her parents." 

M. In section 156 of the principal Act, in sub-section (2), the Explanation 
thereto shall be omitted. 

. In section 157-A of the principal Act,— 

in the marginal heading, for the words "Scheduled Tribes", the 
words "Scheduled Castes and Scheduled Tribes" shall be substituted; 

in sub-section (1), for the words "Scheduled Tribe", wherever 
occurring, the words "Scheduled Caste or Scheduled Tribe" shall be 
substituted; 

397 RbT ti,Uld1ItuiZ, 7 fkttnt , 1974 
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Amendment of 
section 123. 

Substitution of 
section 154. 

Amendment of 
section 156. 

Amendment of 
section 157-A. 

after sub-section (1), the following proviso thereto shall be inserted, 
namely:— 

"Provided that a bhumidhar, sirclar or asami belonging to a 
Seheduled Caste or Scheduled Tribe may, without such approval, 
transfer by way of mortgage without possession, his interest in 
any holding as security for a loan taken by way of financial 
assistance for agricultural purposes (as defined in the Uttar Pradesh 
Agricultural Credit Act, 1973) from the State Government by way 
of Tagavi, Or from a co-operative land development bank, or from 
the State Bank of India or from any other bank which is a Sche-
duled Bank within the meaning of clause (e) of section 2 of the 
Reserve Bank of India Act, 1934, or from the U. P. State Agro-
Industrial Corporation Limited."; 

for the Explanation thereto, the following Explanation shall be 
substituted, namely:— 

cl e  "Explanation—In this Chapter, the expressions 'Scheduled Castes' 
and 'Scheduled Tribes' respectively mean the Scheduled Castes and 
Scheduled Tribes specified in relation to Uttar Pradesh under Articles 
341, and 342 of the Constitution." 
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Amendment 
section 169. 

Substitution of 
section 198. 

Of 	8. In section 169 of the principal Act, in sub-section (2-A), for the Word., 
"Scheduled Tribe", the words "Scheduled Caste or Scheduled Tribe" shall be'? 
substituted. 

9. For section 198 of the principal Act, the following section shall be; 
substituted, namely t— 

"198. '0) In the admission of persons to land as sirdar or arami under 
Order of prefer- section 195 or section 197 (hereinafter in this section 

ence in admitting referred to as allotment of Land), the Land Manage-persons to Ian 
under sections 195 ment Committee shall, subject to any order made by 
and 197. 	a Court under section 173, observe the following 

order of preference— 
(a) any educational institution recognised by the Director 

of Education, Uttar Pradesh or by the Board of High School 
and Interinediate Education, Uttar Pradesh, .or by a University 
ancl imparting instructions in or providing for research in 
agriculture, horticulture or animal husbandry; 

(b) landless widow, sons, unmarried daughters or parents rest 
i 	

& 
ng in  the circle, of a person who has lost his life by enemy action 

while in active service in the Armed Forces of the Union; 
(c) a person residing in the circle, who has become wholly dis-,i1 

abled by enemy action while he was in active service in the Armed 
Forces of the Union; 

(d) a person residing in the circle, who has become landless on' 
account of his land having been compulsorily acquired under the 
provisions of any lay :elating to acquisition of land on or after the date' 
of vesting; 

(e) a landless person other than a person referred tolin clause (e) 
'residing in the circle— 

who is an agricultural labourer and who belongs to a 
Scheduled Caste or Scheduled Tribe; 

who is retired, released or discharged from service, other 
than service as an officer in the Armed Forces of the Union:, 

who is a freedom-fighter and who has not beenbrantedl  
political pension; 

(f) ;any other landless agricultural labourer residing in the circle; 

(g) a bhumidhar, sirdar or asami residing in the circle andlthold-
ing landless than 1.26 hectares (3.125 acres); 

(I° any other landless agricultural labourer belonging to a Schee 
duled Caste or Scheduled Tribe, not residing in the circle but residing 
in the Nyaya Panchayat Circle referred to in section 12 of the 
U. P. Panchayat Raj Act, 1947; 

(1) any other person. 

Explanation—For the purposes of this stibsection— 
'landless' refers to a person who or whose spouse or minor; 

children hold no laud as bhunfidizar, sirdar or asami, and except 
in clause (d), also held no land as such within two years immer 
diately preceding the date of allotment; and 

'agricultural labourer' means a person whose main source 
of livelihood is agricultural labour; 

`Freedom-Fighter' means an inhabitant of Uttar Pradesfi 
who is certified by the Collector to have participated in the 
National struggle for freedom during the period between 1930.  
and 1947 and who, in connection with such participation, IS 
similarly certified to have— 

undergone a sentence of imprisonment for a period 
of at least two months; or 

been in jail for a period of at least three months by 
way of preventive detention or as an undertrial; or 

been subjected to at least ten [stripes in execution 
of a sentence of whipping; or 
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been declared an absconding offender; or 

suffered a bullet injury; 

and includes a person who was involved in the Peshawar-Kand 
or who was a recognised member of the Indian National Army or 
former India Independence League; but does -not include a person 
who was granted pardon on account of his tendering apology or 
expressing regret for such participation. 

(2) Where the land available for allotment to persons falling under 
clause (e) of sub-section (1) is not less than 2 hectares (4.94210 acres) 
and there are applicants available falling under more than one sub-
clauses of that clause, then separate lists shall be prepared for the appli-
cants belonging to each of the sub-clauses (1),jii) and (iii) of the said clause 
(hereinafter called List One, List Two and List Three respectively) and 
allotment shall be made in favour of two persons from List One, one 
person from List Two and one person from List Three, and the same 
process shall be repeated till the land available is exhausted: 

Provided that where List Two or List Three contains names of more 
than one person or List One contains names of more than two persons, 
the persons in whose favour the allotment is to be made on each succes-
sive occasion shall be chosen by lot. 

(3) The land that may be allotted t0— 

(0 an educational institution under clause (a) of sub-section (1) 
shall not exceed such area as together with the area held by it imme-
diately before the allotment would aggregate to more than 5.04 
hectares (12.50 acres); 

any person under clause (b), clause (c), clause (d), clause (e), 
clause (f), clause (h), or clause (i) of sub-section (1) shall not exceed 
an area of 1.26 hectares (3.125 acres); 

any person under clause (g) of sub-section (1) shall not exceed 
such area as together with the land held by him as bhumidhar, sirdar 
or asand, immediately before the allotment would aggregate to more 
than 1.26 hectares (3.125 acres). 

(4) The Collector may of his own motion and shall on the applica-
tion of any person aggrieved by an allotment of land inquire 
in the manner prescribed, into such allotment, and if he is satisfied that 
the allotment is irregular he mayr— 

cancel the allotment and the lease, if any, and thereupon 
the right, title and interest of the allottee or lessee or any person 
claiming through him in the land allotted or leased shall cease, and 
such land shall revert to the Gaon Sabha, and 

direct delivery of possession of such land forthwith to the Gaon 
Sabha after ejectment of every person holding or retaining posses-
sion thereof, and may for that purpose use or cause to be used such 
force as may be necessary. 

(5) Every order made by the Collector under sub-section (4) shall, 
subject to the provisions of section 333, be final." 

„ 	10. For section 241 of the principal Act, the following section shall be subs- 
&Witted, namely :— 

"241. The land revenue assessed on any holding shall be first charge 
on such holding and also on trees or buildings standing thereon or the 
rents, profits or produce thereof." 

11. In section 243 of the principal Act— 
in sub-section (1), for the word "village" the 'word "holding" shalt 

be substituted; 
sub-section (2) shall be omitted. 

42. In section 257 of the principal Act— 	 Amendment Of 
section 257. 

(i) the first proviso thereto shall be omitted; 
00 in the second proviso, the word "further" shall be omitted. 

Substitution of 
section 241. 

Amendment of 
section 243. 
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Omission 	of 
section 258. 

Omission of 
section 259. 

Omission 
section 274.  

Section 258 of the principal Act shall :be omitted. 

Section 259 ofahe principal Act shall be:omitted. 

or 	15. Section 274 of the principal Act shall be omitted. 

Amendment of 
section 286-A. 

16. In section 286-A of the principal Act— 

in sub-section (1), for the words "an arrear of revenue," the words 
"an arrear of revenue or any other sum recoverable as an arrear of 
revenue" shall be substituted and be always deemed to have been 
substituted; 

after sub-section (3), the following sub-section shalk:be :rserted 
and be deemed always to have been inserted, namely:—. 

"(3-A) No order under sub-section (1) or sub-section (3) shall 
be made except after giving notice to the defaulter to show cause, and 
after considering any representations that may be received by the 
Collector !in response to jsuch notice : 

Provided that an interim order under sub-section (1) or sub-section 
(2) may be made at any time before or after the issue of such notice: 

Provided further that :where an interim order is made before the 
issue of such notice the order shall stand vacated if no notice is issued 
within two weeks from the date of the interim order." 

Insertion of new 	17. After section 287 of the !principal Act, the following 'section shall ,he 
section 287-A. 	inserted, namely:— 

Substitution 
section 330. 

"287-A. (1) Whenever proceedings are taken under this Chapter against 
any person for the recovery of any arrear of revenue, 
he may pay the amount claimed under protest to 
the officer taking such proceedings, and upon such 
payment, the proceedings shall be stayed and the 

person against whom such proceedings were taken may sue the State 
Government in the Civil Court for the amount so paid, and in such suit 
the plaintiff may, notwithstanding anything contained in section 278, give 
evidence of the amount, if any, which_lhe alleges to be due:from him. 

(2) No protest under this section shall enable the person making the 
same to sue in the Civil Court, unless itis made at the time of payment , 
in writing and signed by such person or by an agent duly authorised in 
this behalf." 

of 	18. For section 330 of the principal Act, the following section shall be subs- y 
tituted, namely:— 

Payment under 
protest and suit 
for recovery. 

"330. Save as otherwise provided by or under this Act, non  f suitror 
other proceeding shall lie in any civil court in respect of-4i, 

(a) 7any entry in!cir omission:from a:Ccznpensation Assesanent 
Roll ; or 

(b)any order passed under' Part Irof this Act; or 

(c) the assessment or collection of land revenue under Chapter X 
or recovery of sum of money recoverable as arrears of revenue."• 

CHAPTER III 

Amendment of 
section 1 of US. 
Act IX of 1957. 

Amendment of the Uttar Pradesh Urban Areas Zamindari Abolition and Land l!,„ 
Reforms Act, _r1956 

19. In section 1 of the Uttar Pradesh Urban Areas Zamindari Abolition 
and Land Reforms Act, 1956, in sub-section (3), the following proviso thereto '

20 

.1 
shall be inserted, namely:— 

"Provided that a notification under this sub-section in respect of an 
estate or part thereof owned by the Central Government shall not issu cii 
except in consultation with such Government," 	 or" 2 
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CHAPTER IV 
Amendment of the Kumaun and Uttaralchand Zamindari Abolition and Land 

Reforms Act, 1960 
20. In section 2 of the Kumaun and Uttarakhand Zamindari Abolition and 

Land Reforms Act, 1960, after the existing proviso, the following proviso thereto 
.shall be inserted, namely:— _ 

"Provided further that a notification under this sub-section in respect of 
any estate or part thereof owned by the Central Government shall not 
issue except in consultation with such Government." 

CHAPTER V 
Amendment of the U. P. Consolidation of Holdings Act, 1953 

21. In section 5 of the U. P. Consolidation of Holdings Act, 1953, herein-
after in this Chapter referred to as the principal Act :— 

In sub-section (i) , in clause (c) for sub-clause (ii). the following 
sub-clause shall be substituted, namely:— 

"(ii) Transfer by way of sale, gift ok exchange his holding or 
any part thereof in the consolidation area 

after sub-section (2) , the following Explanation shall be inserted 
and be deemed always to have been inserted, namely :— 

"Explanation—For the purpose of sub-section (2) , a proceeding under 
the Uttar Pradesh Imposition of Ceiling on Land Holdings Act, 1960 
shall not be deemed to be a proceeding in respect of declaration of rights 
or interest in any land." 

22. After section 11-B of the principal Act, the following section shall be 
'inserted, namely:— 

"11-C. In the course of hearing of an objection under section 9-A 
or an appeal under section 11, or in proceedings under section 48, 
the Consolidation Officer, the Settlement Officer (Consolidation) or the 
Director of Consolidation, as the case may be, may direct that any land 
Which vests in the State Government or the Gaon Sabha or any other local 
body or authority may be recorded in its name, even though no objection, 
appeal or revision has been filed by such Government, Gaon Sabha, 
body or authority." 

23. 	In section 27 of the principal Act, in sub-section (3),for the words and 
,figures "and provisions of sections 28 and 33 of the U. P. Land Revenue Act, 1901 
shall apply to the maintenance of such map, field-book and record of rights, as the 
case may be," the words and figures "and the provisions of the U. P. Land 
Revenue Act, 1901 relating to the maintenance and correction of such map, field-
book and record-of-rights shall mutatis mutandis apply" shall be substituted, 

CHAPTERIVI 
Amendment of the U. P. Land Revenue Act, 1901 

24. In section 182-A of the U. P. Land Revenue Act, 1901— 
in sub-section (1), far the words "an arrear of revenue," the words 

"an arrear of revenue or any other sum recoverable as an arrear of re-
venue" shall be substituted and be always deemed to have been subs-
tituted ; 

after sub-section (3), the following sub-section shall be inserted 
and be deemed always to have been inserted, namely:— 

"(3-A) No order under sub-section (1) or sub-section (3) shall 
be made except after giving notice to the defaulter to show cause, 
and after considering any representations that may be received by 
the Collector in response to such notice: 

Provided that an interim order under sub-section (1) or sub-section 
(3) may be made at any time before or after the issue of such notice: 

Provided further that where an interim order is made before the 
issue of such notice the order shall stand vacated if no notice is issued 
within two weeks from the date of the interim order." 

Amendment of 
section 2 of U. P. 
Act XVII of 
1960. 

Amendment of 
section 5 of the 
U.?. Act V 
of 1954. 

Insertion of 
section 11-C. 

Amendment of 
section 27. 

Amendment of 
section 182a 
of U. P. Act 
III of 1901. 
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